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Notes of the 'Reg:stry-- 	. Date 	 Order of the Tribunal 

. 	Mr 	 Addl.C.G,S,C to 
take instruction in this case. 

List on 9.9.1998 for admission. 

Mi6_r_ 	 rman  

The present application has been 
filed by the applicant seeking certain 
directions. 

Facts are : 

The applicant at the material time 

was working as Head Cnstable (GD) in 

the office of the CoImaadant, Group 
Centre, S.S.B, I(ohjnia, According to the 

applicant he was assaulted by a group 

of persons and was also threatened with 

dire consequences, if he would not leave 
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appraoched the authority for granti.ng 
• ;leave,an a1soto transfer hirnout of 

Kohima. However, the authorityfelt that 
• the applicant should not be transferred. 

. 	 the otherThand the applicant was 

asked to report for duty. Apprèhending 
the consequences of the threat, given by 

those group of persons, the applicant 
1has filed this application. 

We have heard Mr .G.N4)as, learned 

counsel appearing on behalf Of the 

applic ant and also Mr G .Sarma, learned 

Addl.c.G.s.c, The matter relatLng to he 
transfer of a employee is exciuáiely 

within the domain of the authority 
concerned, who is the employer. In our 
opinion this type of matter does not 
come within the jurisdiction of this 

Tribunal. However, we feel it will be 

expedient if the applicant files a 

'fresh representation within a period of 

10 days from to-day giving details of 
his, grievances. If such representation 

is filed' within the period mentioned 
above, it should be disposed of by the 

resondents within 15 days the datE of 

receipt of such representation4 

cording1y, the application is dis-.' 

osed of. No order as to costs. 
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